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RA- 67/2000 1n

Of- 1823/94 with

Oa- L779/94

RA-40 /2000 1N RE-95/2000 1n
oa- 1199/94 pa- 16/1996

RA-68/2000 in
Oa-7117/99

Heaw Delhi this the purd dav of March 2000

ton’ ble Mr. Justice Ashok Agarwal. Chairman
Hon’ble Mr. S.R. adige. yvice~Chalrman (a)
Hon’ble Mr. V.K. Majotra. Member (a)

RA-31/2000 in
Qﬁ:"§261[?2

£x. Sub-lnspector shola Ram Maenad
Mo . D-2005
/0 Mool Chand Meena
R/o village-Uanar . p.g. Kotoutli.
Hajasthan.
{ o Advocate:s HMone
Varsus

commiszsioner of Ppolics.
police Headauarters. (.12, Estate.
M.3.0. Building. NewWw Daelni .

LRespondent
(Al lara Chand. Departmants !

~epresentative’

RA-38/2000 1In
DA~ 2442/93

¢w. Constable Mek Pal Sinah & others
MG . 4635/08F

Aok licant
(B3y advocate: Hone

Versus

addl. Dv. Commissionet af Polica.
Morth East pisstricts

shahdara. Delhi.
. Respondent J

RE:QQAZOQOQ_iH

OA- 3258/93

Lx. Coonstable sahib Singh
M. 451 /DAP (st Bn. (RI=TS
5/0 Burai Mal.

vill., Ridhow.

P.0. Farmanod.

Distt. Sonepat (Harvana)

L.Applicant
(@Byv Advocate: Hone
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’Respondents'm

T

RA- 49/2099 in
QA -1192/24

Jasbir Slng :
s/0 shri Balbxr alnqh s L

thrcuqh Legal Helr
smt. Anita. R/0 H.NO. 18/4.

E- Kaxlash colony. -
qon1pat Haryana . 2
_ . .Applicant

(gy Advocate: None)

Versus
l addl. Dv. Commissioner of Police.
west pistrict.
police gtation
Delhi-
. .Respondent

‘Rajori Ggarden.

" (HE Umed sinah. Deoartmental

reoresantative)

RA-_53/2000 .1n.

0A-.16/96
Ew. Head constablg Ram Hiwas
MO . ax92 /DA
_.ppplicant

(py Advocate: None)

yersus

gL Addl. commissioner of Pol
armed Police and training.
peolice Head Quarters- 1.P.

. M.5.0. Building. New Delhi.

' . .Respondent

Departmental %
' i

ice. :
i

gstate. i
t

(HE suresh Chand.
tepregantatlve)
3

RA-_61/2000. 1
QﬁwL$2§/?41 O& $10/77.8

oa-. 1712/94
|
i
|

Ramesh Cchandra
s/0 Sukhvir sinagh
r/e vill: mitraon
s Najafgarh Delhi.
_.ppplicant

(By Advocate: Mone)

Versus
1. union of 1ndia through

chief Becretary.
pelhi adm1n15trat1an.

Mew Delhi.
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£x. const.

Respondents

pev derNSEﬁﬁh
8/0 Kartar singh
R/0 Vill. Jharothi.

Post dharoth.
pDistt. Sonepat (Haryana)
; applicant

(By advocate: None)

versus

of bDelhi & others

' PR Gy 58
. .Respondents

ORDER (Oral)

Bxmmcgwﬁﬁhqﬁwﬁgatualeﬁhainman

The oresent RAS segk to impugn &l ordai”

cassed by the Full Bench in a sunch of OAS decided on
28.7.77. The short arisvance of the applicants is
rhat while the full Bench was deciding tﬁe question
of law which was referred to 1t. it has emgoneonto
dispose of the main gas themselves on meritss

BApplicants have . deorived of

therefore. bean
agitating several other points which ware inYalved in

the UAS.

P aforesaid judgment of th

as been carried to €

1§ the High Court sas ceased of the matter
as e

jsed before us cannetL_be

are infoirme
[IE 8

one timeL

oints which are now ra

the
_b u.ﬂhn_}?1k Cam
raise in order to enable the learned advocates to

find out whether the Full Bench judgemant has 1
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1qthourt and to,further find

want to. ‘remove this text, please u grade to PDF Replacer:
='arr1edwthe staqa a

31n9 are. pendxng.. present RAs by an order

A

; ths quh"t‘.ourt_ 3 .-ln'-the circumstances. we proceed to
hear and dlsoose of the RAs on merits in the absence
of fhe 'oarties and advocates. as provided under

Rule-1% of the C.A.T. (Procedure) Rules. 1787.

e we find that the Full Bench while

deciding the auestion of law which was referred to 1t

. for its decision has further gone on to dispose of
the OAs themselves. This in our view has deprived i
the parties to agitate other auestions which may i
&
arise for determination in the OAs. In the +
circumstances. we -may recall the order of the rull |:
-3
Bench in so far as it disposed of the OAs. The order ¥
I
in so far as it decides th& ﬁluest ;of law 1s. f“
'ﬁ.n. Sauwaa LT ccc.q& n £
howeveir., not disturbad[ Pres UAs are accordingly g
. referred back to the concerned D.B. for being §
disposed of on merits in accordance with law.
present RAs are allowed in the aforesald terms. NO %
-
costs. g‘
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(v.K. Majotra) (5.1. Adige) {Aashok Aﬂarwal) T
Member (A) vice-Chairman (1) Chairma
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